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an, Member (A) 

None for the parties. List on 

10.12.2004. 
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10.11.2004 	Present: 	Hon'ble Justice Shri R.K. 
. • 	

Batta, Vice-Chairman 

Heard 	Mr 	G..K. 	Bhattacharyya, 

- 	learned counsel 	for the applicant who 

states that the applicant has not been 

I relieved till 	date. 	The applicant has 

approached 	this 	Tribunal 	against 	mid 

iJO 	'\4 	O3 	 term transfer on the ground that 	his 

children are studying 	in VII, 	Xi 	and 

XII standard and as such, the applicant 

be 	retained 	at 	the 	present 	station 

till 	the 	end 	of 	academic. year 	2004- 

2005. 

Notice 	be 	issued 	to 

respondents 	returnable 	on 	1.12.2004. 

, 	
In the meantime, 	if the applicant has 

•- 

	

1'1 	not 	already 	been 	relieved, 	he 	shall 

- 	- 	 contd.. 
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not be relieved till the next date. 

However, it is made clear that the 

applicant shall take all steps for 

effecting service on the respondents 

before the next date and if the 

service is not effected on the 

respondents the order p,assed today may 

have to be vacated. The applicant is 

allowed to serve by any of the modes 

including hamdast/courier/speed post/ 

registered post etc. 

S.O. to 1.12.04. 

k  1 
Vice-Chairman 

Present : The Hon'ble Mr. Justice 
R.K. Batta, Vice-Chairman 

Mr. . G.K. 	Bhattacharjee, 
learned 	Sr. 	Counsel, for 	the 

applicant and Mr. B.C. Pathak, 

learned, counsel for the respondents 

were present. 

Learned 	counsel 	for 	the 

applicant', on instruction 'from th 

applicant who is present seeks t 

withdraw this app1ication. The 

application is accordingly a1loed 

to withdraw and the order dated' 

10.11.2004 stands vacated.. 

;;i. 	 ptetcd  

1010 

Learned Advocate for the 

applicant 	states 	that 	the 

applican.t : was 	sick 	till 

15.11.2004'arid shall be joining at 

new posting definitely latest by 

15.12.200'4.arId for the period from 

16.11.200.' to 15.12.2004. the 

applicant... .:shall file, application 

fr 	fo'r ro.licf which, may ,  cons iderby 

the department compassionately. In 

case the applicant i, D oined .  at the 

new posting on 15.12.2004 and file 

1'- 	application 	for rli&f for the 

	

- 	Coritd/- 
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0i.12.2004 period from 16.11.2004 to 	15.12.200 	or 

,. 	 .v-e------ if he 	joined 	earlier, 	the 	department 

-_s may 	consider 	application 	and 	pass 

i--e I appropriate 	order 	on 	the 	same 	in 
,- 

accordance with rules applicable. 

The application stands dismissed as 

withdrawl as aforesaid. 

Vice-Chairman 

mb 

4 
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IN THE CENTRAL ADMINI STRAIVE TRI BtJNAL: GUWAHATI 

BENCH : GUWAHATI 

(An application under section 19, of the Central 

Adntinistrative Tribunal Act, 1985) 	
5 

5- 

0. A NO. 	 of 2004 

Sri Jogen Chandra Mali, 

S/o late Subocth Chandra Mali, 

Senior Cashier, Grade-I, 

Q. No.L/31-A, Saheb Colony, 

Badarpur, N.F. Railway. 

1pplicant 

-Versus- 

Union of India, 

Represented by the General 

Manager, N.F. Railway, 

Maligaon, Guwahati.. 

Financial Adviser and Chief 

Account Officer, WST N.F. 

Railway, Maligaon, Guwahati-il. 

Deputy Chief Accounts Officer, 

(C & P) N.F. Railway, Maligaon, 

Guwahati-il. 

Divisional Finance Manager, 

N.F. Railway, Luniding. 
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5. 	Divisional Cashier, N.F. 

Railway, Lumding. 

Respondents 

PARTICULARS OF TEE ORDER AGAINST WHICH TEE 

APPLICATION IS MADE. 

• 	(i) 	Order No.20 communicated vide memo No.CP/ 

MLG/62/Pt..III dated 8.5.04 issued by the Respondent 

No.3 whereby the applicant was transferred and 

posted in the same capacity of Senior Cashier at 

Dibrugarh. 

Order No.CP/MLG/104 dated 14.8.04 issued 

by the Respondent No.3 informing the applicant that 

the Respondent No.2 has reviewed the Order 

No.CP/MLG/104 dated 287.04 staying his transfer 

order dated 8.5.04. 

(iii) 	Illegal and arbitrary action of the 

authorities, in meting out arbitrary treatment to 

the applicant by canceling the stay of his transfer 

order which was issued after taking into 

consideration his appeal. 

JURISDICTION OF TEE TRIBUNAL: 

The applicant declares that the subject 

matter of the order against which he wants 

redressal is within the jurisdiction of this 

Hon'ble Tribunal. 



I 

-3- 

LIMITATION 

The applicant further declares that this 

application is filed within the limitation 

prescribed under Section 21 of the Administrative 

Tribunal Act, 1985. 

F1CTS OF TEE CASE 

	

4.1) 	That the applicant begs to state that he 

joined service under the N. F. Railway on 23.04. 1980 

Thereafter, the applicant in recognition of' his 

faithful and commendable service was promoted to 

the next higher ranks and at present he is working 

as $enior Cashier Grade-I at Badarpur Since the 

date of his joining service the applicant has been 

discharging his duties. sincerely and faithfullyand 

there was no occasion ,when any adverse was ever 

communicated to him. 

	

4.2) 	That the applicant begs to state that 

while working as such, on 12.5.04 while proceeding 

to disburse the salary of the staff of various 

station, all of a sudden he received the impugned 

transfer order No.20 communicated vide memo No. 

CP/MLG/62 Pt.III dated 8.5.04 issued by the 

Respondent No.3 through his reliever transferring 

f and posting him in the same capacity at Dibrugarh. 

A copy of the transfer order 

dated 	8.5.04 	and 	the 

I 

p 
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appointment of reliever is 

annexed herewith and marked 

as Annexure-I (Series). 

4.3) 	That the applicant begs to state that his 

family consist of old ailing mother, himself, wife 

and 3 children. Out of the three children, his 

eldest son Sri Pankaj Kr. Mali is studying in 

Class-XII (Science) at Badarpur Railway H.S. School 

and is going to appear at in Board's final 

examination, his daughter Smt. Kalpana Mali is 

• studying in Class-XII at Kendriya Vidyalaya, 

Panchgram, Hailakandi and is going to appear in 

Board's final examination on April, 2005 and his 

• 	youngest son Mukesh Kr. Mali is studying in Class- 

VII at Kendriya Vidyalaya, Panchgram. 

As such, on receiving the transfer order 

dated 8.5;04 on 12.5.04 (Annexure-I), the applicant 

on 14.5.04 submitted a representation/appeal before 

the Respondent No.3 stating the above facts with 

the prayer for cancellation/defarment of the 

transfer order till the completion of the present 

academic session, as any movement during the mid-

academic session will affecteducation/ career of 

his children and moreover two of them are going to 

• 	 appear 	in 	Board's 	Higher 	Secondary 	final 

examination 	 • 
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A copy of the representation 

/appeal is annexed herewith 

and marked as Annexure-lI. 

	

4.4) 	That on 315.04, the applicant received a 

letter No. CP/MLG/62J104 dated 25.5.04 from the 

office pf Respondent No.3 rejecting his appeal 

dated 1445.04. 

A copy of the letter dated 

25.5.047 is annexed herewith 

and marked as Annexure-Ill. 

	

4.5) 	That the applicant having no other 

alternative further made an appeal before the 

Respondent No.2 on 14.7.04 stating that he is ready 

to carry out the transfer order after comple'tion of 

the current academic session of his children and as 

such he may be retained at Badarpur till April 

2005. 

The applicant further stated in his appeal 

that he has been empanelled for promotion to the 

post of Sr. Cashier, Gr.I against restructuring of 

cadre vide office order No.CP/MLG/3/Pt.III dated 
H 	 c4 

2.6.04 issued by theLCshier, Maligaon but except 

him every other empanelled persons were already 

promoted. 

A copy of the appeal dated 

14.7.04 is annexed herewith 

and marked as Annexure-IV. 



4.6) 	That thereafter the applicant received 

office order No.CP/MLG/113 dated 28.7.04 issued by 

the Chief Cashier, N.F. Railway, Maligaon promoting 

him to the post of Sr. Cashier, Grade-I in scale of 

Rs.5500-175--9000/-. The order, amongst other, 

further stated that the Respondent No.2 has agreed 

to retain him at Badarpur till April, 2005. The 

applicant further states that on 28.7.04, he 

received another order from the office of the 

Respondent No.3 informing the applicant that the 

I Respondent No.2 has considered his appeal subject 

to the condition that he will give in writing that 

he will move to Dibrugarh by first week of May, 

2005. 

Copies of the order5 dated 

28.7.04 is annexed herewith 

and marked as Annexure-V & 

VI respectively. 

4.7) 	That, as such the applicant was shocked 

and surprised when on 24.8.04 he received the 

1 impugned order No.CP/MLG/104 dated 14.8.04 from the 

office of Respondent No.3 whereby he was informed 

that the Respondent No.2 has reviewed and cancelled 

his earlier order dated 28.7.04 (Annexure-VI) and 

further directed him to prepare and handover the 

charge to the relieving cashier on his arrival and 

1 report at Dibrugarh. 
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Copy of the order dated 

• 	 14.8.04 is annexed herewith 

and marked as Annexure-Vil. 

	

4.8) 	That the applicant then again on 26.8.04 

submitted an appeal before the Respondent No.2 

stating the above facts with the prayer to retain 

H him at Badarpur till April 2005 and to re-consider 

his case and modify the order dated 14.8.04 

(Annexure-Vil). 

A copy of the appeal dated 

26.8.04 is annexed herewith 

and marked as Annexure-Vill. 

	

4.9) 	That, on 4.9.04 the applicant received a 

letter No.CP/MLG/104 dated 1.9.04 from the Office 

of the Respondent No.3 informing the applicant that 

Sri D.B. Thapa, Jr. Cashier, Maligaon will relieve 

him tocarry out the transfer order. 

On 22.9.04 the applicant felt sick and he 

was admitted in the Railway Hospital. While he was 

in hospital on 28.9.04 he was served with letter 

No.CP/MLG/104 dated 21.9.04 from the office of the 

Respondent No.3 stating that the competent 

authority has disagreed with his appeal for 

retention and he was further directed to handover 

charge and was threatened with disciplinary action. 

The applicant states that he has not handed over 

charge till date. 

0 
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4.10) 	That the applicant begs to state that in 

the meantime when the applicant made appeal before 

the authorities he 'was given promotion to the rank 

of Sr. 'Cashier Grade-I from Sr. Cashier Grade-Il by 

order dated 28.7.04 (Annexure-V) and in the order 

itself he was allowed' to stay at Badarpur till 

April' 05 and the authorities instead of canceling 

H the transfer order (Annexure-I) and issuing a fresh 

one after reviewing the stay they cannot direct the 

applicant to implement the transfer order dated 

8.5.04 (Annexure-I) 

• 4.11) 	That the applicant begs to state that when 

he received the transfer order dated 08.05.2004 

• 

	

	 (Annexure-I) he made. an  appeal specifically stating 

the difficulties in carrying out the transfer order 

• ' at this stage as it will Offect the current 

academic session of his children and accordingly, 

the Respondent No;2 by his order dated 28.7.04 

(Annexure-VI) 'stayed the transfer order till April' 

05. As such the impugned order dated 14.8.04. 

(Annexure-Vil) canceling the earlier stay order is 

arbitrary and illegal and the applicant has been 

advised that he has a good chance of succeeding in 

the application and as such unless some interim 

orders are passed the applica$ will 'suffer 

irreparable loss'and injury. 	 - 

•t4J/t 
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5. GROUNDS FOR BELIEF WITS LEGAL PROVISIONS 

5.1) For that, the impugned transfer order 

transferring the applicant from Badarpur 

to Dibrugarh is illegal and arbitrary and 

as such the same is liable to be set 

aside. 

5.2) For that, the applicant on receiving the 

transfer order dated 8.5.04 (Annexure-I) 

made an appeal before the Respondent no.2 

stating that his 3 childrenare in mid-

academic session and two of them are going 

to appear in Board's Higher Secondary 

final examination and as such any movement 

at this stage will affect them and as such 

he may be retained at Badarpur till April 

2005 and the Respondent No.2 after giving 

due consideration allowed him to stay till 

April 2095 and as such it is not now open 

to the authorities to go back after 

granting stay and thereby unsettle the 

academic career of the applicants 

children at this juncture and as such the 

impugned transfer order dated 8.5.04 

(Annexure-I) and order dated ' 14.8.04 

(Annexure-Vil) are bad in law and liable 

to be set aside. 

) 
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5.3) For that, the Hon'ble Apex Court in 

various decision has held that transfer of 

employee during mid-academic term of their 

children studying in school should not be 

effected if the exigencies of the services 

are not urgent and as such the impugned 

orders are bad in law and liable to be set 

aside. 

5.4) For that, in any view of the matter, the 

impugned orders are bad in law and is 

liable to be set aside. 

DETAILS OF REMfl)IES EXHMJSTED: 

The applicant had filed various appeaLs 

	

• 	
before the authrities but it has been rejected. 

1TTERS NOT PREVIOUSLY FILED OR PENDING WITH 

NY OTHER COtJRT : 

The applicant further declares that he has 

	

• 	 not filed any application, writ petition or suit in 

respect of, the subject matter of the instant 

application before any other Court authority, nor 

	

• 	 any such application, Writ petition or suit is 

pending before any of them. 	 • 



8. PRAYER 

I 

• 	 It is, therefore, prayed that 

Your Lordships would be pleased 

to admit this application call 

for the entire records of the 

• case,, ask the Respondents to show 

cause as to why the impugned 

orders  dated 8.5.04 (Annexure-I) 

and dated 14.8.04 (Annexure-VII) 

should not be quashed and set 

aside •and after perusing the 

• causes shown, if any and hearing 

the parties set aside the 

impugned orders dated 8.5.04 

(Annexure-I) and dated 14.8.04 

(Annexure-Vil) and/or pass, any 

other order/orders as Your 

Lordships may deem fit and 

proper. 

9. INTERIM ORDER, I F ANY PRAYED FOR 

It is, 	further prayed that 

pending 	disposal 	of 	the 

• 	

• 	 application, Your Lordships would 

be pleased to stay the operation 

of the impugned order dated 	• 

14.8.04 (Annexure- 	and/or pass 

any other order/orders as Your 

" ~V~ 



\tJ. 

-12- 

Lordships may deem fit and 

proper. 

And for this act of kindness' the applicant 

as in duty shall ever pray. 

10. DOES NOT ARISE: 

11. PARTICULARS OF BANK DRAFT/POSTAL ORDER IN 

'RESPECT OF THE APPLICATION FEE. 

(1) 	I.P.ONo. 	: 

Date. 	 : 

Issued by Guwahati Post Office. 
V 

Payable at Guwahati. 	- 

12. 	LIST OF ENCLOStJRES : 

As stated in the INDEX 	 ' 
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VERIFICATION 

I,. Sri Jogen Chandra Mali, S/o lath Subodh 

Chandra Mali, aged about years, Senior Cashier, 

Grade-I, Badarur, N. F. Railway, Assam the applicant 

of the Instant case do hereby solemnly verify that 

the statements m4de in Paragraphs No. 

............... are  true to my personal 

)mowledge and the statements made in paragraphs No. 

are being matter of records which 

are true to my information derived therefrom and 

are believe to be true to my legal advice and rest 

are my humble submissions before this Hon'ble 

Tribunal I have not suppressed any material facts. 

And I sign this verification on this the 
3rd day of November, 2004 at Guwahati. 

Place : Guwahati 

Date : 03-11-2004. 

Signature of the Applicant 
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p .  
To 
The Deputy Chief Accounts Oflicer (C&P) 
N.F.Riy, Maligaon 

(Through proper channel) 

Sub: - Representation for cancellation of transfer order. 

 

I 

 

Ref, Your order No.20 communicated vide memo No. CPIMLGI62IPt.111, dated08/05/04 & 
Letter of even No. Dated 10/05104. 
Sir, 

With reference to your orders mentioned above, I have the honour to lay before your 
magnanimous self the following facts for favour of your consideration & necessary orders: - 

1.1 have been serving here since Aug 1992 with the full satisfaction of all concern, 
without any complain what so ever from any comer. 

2.That sir, on 12/05/04 all on a sudden I received the transfer order through my reliever 
sri D.B.Thapa while I was proceeding to disburse salary of the staff of various stations. 

3.Sir, as you aware that disbursement of salary in our department particularly in 
Badarpur continues from 3 d  of the month to 25 of each month. This month too the salary of 
all the staff could not yet be disbursed although I was entrusted to disburse the same. 
Accordingly I have been performing my duties. But the order of sudden transfer is a bolt 
from the blue to me. 

4.Sir, myself have been suffering from hypertension & my wife too is undergoing 
treatment. Such sudden transfer order has added a premium to my hypertension, 

5.Sir, my family consists of self, wife & three children, out of whom my eldest son 
Pank- aj Kumar Mali has been reading in class I V at Rly.. F. S. School, Badarpur, daughter 
Smti.Kalpana Mali has been reading, in class 12th  at Central school, panchgram and youngest 
son Mukesh Kumar Mali is a student of class 7 at Central school, panchgram. 

6.That sir, if in the middle of session of this academic year I am transferred the studies 
of my children.wilI be badly affected & their future will be ruined, as it will not be possible 
for me to maintain two separate establishments with such me.arge income 

Under the above facts &circumstances I wo&ild fervently pray to your honour kindly 
to have cornpasson on me & delar my transfer order up to the completion of the educational 
session till April 2005 

And for this act of your kindness I shall ever vraNl 

Yours faithfully 
Copy to 
l.CefCashr/1aligaon 

3.D.C/Lumding 
4. D. B.Thapa. /Jr. Cashier/Mal igaon 
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10: Sri Dh,Gootis 
/ , 	 ,c4,mal1gaos 

/ 	. 	Ily.M.e.aewshst111 
/ 

• 	 Tbtengb P10p4r Ctasnei. 

4 appeal aQilnit tr**fer order for ritistlon at Badarpur 
• 	 ap to Apr1Il05 1.i, till scadisic Scborol/Colleg. session 

Is over. 
a - 

&g.r : ChI.f Cash Ier/wtcs office order Ko. CPtLG/62 pLT!T 
-. 	 0.te4 06.I.0$I04. 

è SeCScSe*óó,ói 	 - 

erspictad Sir, 

Most reoctfnlly T hue coot under the shaw of your 
974 69 vsnel.ecy with the fellow1a prayers far conalderatfosi of sy appeal 
on buaislter?on grauad,. 

That Sir, T have his vorktol as Sr. Csakier/IWB 
with istire satisfactlea of sy spi.ss hsvlig co ceeplalat frost isy 
eerier re.rdiug basdilag of sy east 	nt and free from any pua1sheet. 

That Sir, is 12444 1 hi,, r.o.iv.d an trassf,r order 
lused h* vid. Chief Cashier's order u.sd.r refersoc. where in  t  have 
beordered to be posted ;at 01)1! sgafaat a Jr.CuhIe, o is also ordered 
ti his poat.4 In sy pisem as a Jr. Cszkicr Tt. auddea tr*iafer Is a bolt 	d 
fret the blue to se &ring the acadasic Seho.olfColl.s seiiinn of $7 
cbIldrn 	a are prosecuting their studies at Castrsl School, Panehras £ 

( lily. b,,Sokool. Badarpar, the halt yearly examinattoo of which Is knodkfag  
at the dower. 

That Sir, ! in reedy to carry out t'e transfer order at 
say cost till their final O'SaInStIon is over for which T appealed to 
your jidiclous eucy to allow to to ritsic at Badsrpvr till April/OS, 

That Sir. T have also bus trp.ellsd for pro.otion o 
tie post of 69.1 Cashier Gr-T Is us.!. S11.  5.500 - 9000/- sa1mst re - 

strwetwrrlag of •.dsr, sloag with 11 othiri vid. Chief Cash1.r/Itc'.s 
0.0,104. CP/ILGI3/p19..TTI dut,d 02.06.04. But ill l&k sould have It that 
the preetties order of every cia has bus effected •eepi oyself. The 
r.aaooa of wIcb is tRio sot hOus to  So. At Such It It prayer to Isiue 

noceasary directibed to the iathor$ty C05ccid to Imploweat the saId 
proeotioa order bifore procidfng an trausfer to (t3T. 

That SIr, Is Is oat of plac, to sentlos her, that 
Ao/LlG, has intatfoely reveagiag a gr.dea on we for not carring out 

the order at 0fRr. Al a result be bad ltorpp.d ply..et of ny salary for 
I nit three mantbs (roe .y/04 to dat, wàzukk as ke ablailcally es he 
h ad i.nt wy L P.C. to Dy wttbot relieving ro from tsdsrpur. Over and 
5b011 he has i$iuqd to direetives to 8k etthor1ty for seashnent of 

froa this *ocths by ccii IflQ cy power and dalagated the. sie to 
one of my Jr. Cssbir it adarpv for an (iIt of mine thuwb, t have 
bes dIsOsrgIng sy noral AitIes at aderpur and no rel$e,,r has yet 

• been rorted to B.d.rpsr to rt isv, at. Therefore It Is ko*i to D.%O/LG 
to Ooa T shall his&ver ny chares As su.b I presusa that It Is notbInj 
bet a nelaflde intantion of rLy/Lvr, to hariz, no for non- fpleentthg 
the ordtjr, 

Coatd...,.Pags2. 

- 



- ----- 

i V.- 	 .- \ L• 

1. 	( COfltd...pø/2 ) 

4orcaver Dwt/tjC is also wl con,arzat tit OY cbIldrc are 
prosecuting thot, studios In dffferat ebooZ/CojL,5 of this  Dreg and the School auli,-u his all rey been coced and it Is bordly posalbie on thu pitt of a 9zirdianto 'ove on trsfsr 
durIng tha tdd10 	*uiifon of tb 	chooI 

Ta the cntoxt, finding mo other Itrn*t lye,, T jspi*ek 
opprouch to your Judfcio.as o,rey to coatfer my Cesa for totent(oO 
at Bodorp, till rlIjo La. the icdfc school sessIoi Is over C T 	ready to go on traasfz to Di or else wberesnd for this 
act of y*r kisdacia 1, aloag with 	whole fooJly will re1n •vsr grateful to your osmgamialty tu these hard day, of economic 'leprnsslon 

An early rcpy is bi91iy epprctsted. 

.LL/ith rejard,, 

tctcd: t 1udarpur 
The 16.7-20x4. 

øS t.a$.pa 	44 

Copy forwarded for Inforatio 
on necessary actlen to 

: 

 

DivIsional Finance Vce!gar 
N. F. Al. Lcsdlng, 

3, V11,ioo.l Cea31qr 
N.V. flJy/LusdIng. 

ii 

Yours fsftkfuily. 

3 3(4\ (hotA, 
d 

I. 	 Cliendra molt ) 
Sr. CsshIar/p 

t'. ?•. &ly. 

roirg 

( Ij ' 	( 	/ 

( )omn Cianttrn 'a! I 

r •  C.sbhsr/rwi. 

 

Y. 
p 

t_ 	. - 	•i 
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NcCI"MLci'ii3 	 - 

Having been cmpancticd for prnrnohinn to the post nFSr.CaKcr/Gr-1 
in scale of Ra; 5500-9000/- vide office order No.CPJMLG/100 daicd 2•6.04'4.L C Mali,Sr.Cashjer (ir-LI/13P13 in scale Its. 5000-80001-  is hereby po:notcd to the post of Sr.Cashicr/Gr-1(S) in scale Rs. 5500- 175-90001-  w.cf. 01/11/03 against re-structuring in terms of Rly Bd's letter NO.PC-flh/203/CRC16 di. 09/10103 and posted in the same place when he is working now. 

The above promotion is purcly poviional and subject to the judgment of 
Hon'blc Supreme Cowi or Iligh Courts as Ole case may be in iespcct of Nklil 
petition and appeals pending in SuIucmc Court of 1 tigit Cuwil 

Shri Mali is entitled ti get o[iiciatLng pay as Sr.Cashier/ur -1(Ns) 
w.e.f.01/1 1/03 as per extent order. 

Shri Mali may exercise option for fixation of his pay as Sr.Cashicr/Gr-I 
within prescribed Lime. Option once exereised shall be treated as final. 

The assumption of higher responsibility as Sr,Cashicr/Gr-J should be 
submitled to ibis otiie for  

The above promotion has the approval of Dy.CAO(C&p) at N/I 07 t dt.27/07/04 of case No.CPIMIG(3 P1411. and posting approved by FA & 
CAO/WST at PP/S of,  case No.CPQflG/1C4 However PA & CAO/WS'f has 
agreed to retain him at I3PB till April/OS. He must move DBRT in the first week of May/OS as instructed by PA & CAOIWST. 

'I- ~, 

Chici Cashicr 
N F RailwayfMaligaon. 

CPA1LG/3 Pt-ill, 	
Dated 28/07/2004, 

Copy forwarded for inthrmalion and necessary action to :- 

DFMJLMc, Earlier posting order of Sri J C Maii for DI3RT has been '-"-'h kIS 
and he has been retained at BPB uplo April!05 as per appeal of Sri Mali. AFM(DBRT, DC1LMjç, OSflJ(E) at office, Hd.C!erk (bill) at of lice, 
Picas; Staff cyeined. 

Chief Cashier, 
For Dy.Chief A/Cs Officcr(C&P) 

Rail wa yi1. Ia ii ga on. 

• 	 : 	' 

, 
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M*igasn 	I
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Dy
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 CÁO (Ca?) 

a8i JC. 
Wr.' 

	/104 • 

	 Office ftf the 

. C lor,&-ir. :r, 
a-•t.. 	i.r, • 

I' /•• 	h• 	- • 	
• 	 $ubi— .urppc1 fcr rtcntj.n 

• 	 • 	 tipt* April/OS, 

	

• 	

•:.. 

FA & CAO/i$T his kindly cer.siicro y,ur • 	PPO'13nd rado the ur1cr rofltjod ardors 

His tppo1 is.O.nsjdoràd subjoet t 
tho cOfldit1ø 	tt hO viii evo to 
D B11T 1:fjrst uookef !4zy/05 call him 
over a nd a,tinod in wrjtjr thn ibevo 
cr1jtjcn., 

are .thcrforc dv1sj tc Data tb70 and to sutijt your ccoptance tsirds thn s:dd irdnr 

_____ 0 • O• 

4: 
- 	: 	- - 	 CijIo  

For Dy, CAO/(c&p) 
J.flily,1iic:on. 

Ccpyfjr •fpr,tiyi jr.i czcssry 
• 	ctIG:Vi -t. 	

At (-/ 

	

• 	 • I 

— 	

4.-•, 	 . . T'M/LMG 

i:-.:• 	9:(2).:sr. AFA/BP/DBflT- 
•.:j;:...,:.:(3) 	• Cshior/IJG 

(4) Chioj' 03 -t affico, 

1 

ijof C:tshjer - • 	 For Dy, CAO(C& 
.F, 

- • 	•.a• _ 

4 

hr. 	 R 

, pk 
tA 

•;: 

4•. 
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/ 
Offico of thø Dy 1  Chf Accounts Offlcor(0fl) 

Dto1 14,8.4, 	- 
To 

Sr.ca1r/py Officø 1 

3*b_ fløtti,* at BP 	tts 1 Woek 
ef A)Pril/05 as calsld.rot by FA &CAO(WST), 

flaf_ This cffjo latter of oroxi e. 
dtd 287,Ø4 •  • 

112  CentiXilaticla te this ffc lottar Ind.r roforoco ibt )'.ir rotontjcn tay Off1c,/p3 Ce)(s1ctero 
in ti. of Your 	dt4 14.7,C4 It 1; 	 th.-t F,a 	

ro'ri c'w of Is r1ier irdor r-4 	:'is rcras 
CCj .n r cv 	foLt i1 	ri 

-cj t;hind o v o r crrc tit rd el vinr ccShic)r 	t rc.rt to DJ3RT 

In 	ef tkor nbevo you ro ciroctrd t prop' ycr chrgcs tc h1 vor thc 	tf ,  tho Q1O1Vj 	c1c en his rrjy11 Iri order t prcc0 	f,r DPt:T 

V 	 - 

Chief Chr 
fir Dy. ChIf icc ntr,  Off1coj( 	F), Fl11y/i 

L/ 

': 	•• 

': *! 



XUE-fl 

To, 

TheFA&CAO, 

• 	 N.F. Rly. Maligaon, 

Guwahati-li. 

Sub: Mercy appeal for retention at BPB upto 

April/05 i.e., till academic school/college 

session is over on humanitarian ground. 

Ref: 	Dy. Chief Account's Officer (C & F), N.F. 

• 	 Rly., Ma],.igaon's Letter No..CP/PMG/104 dt. 

• 	 14.08.04 and earlier order of even number 

dt. 28.7.04. 

sir, 

• 	 Most respectfully, I once again disturb your 

valuable time with the following prayers, for which 

• 	I may kindly be excused. 

That sir, earlier on my appeal dated 14.7.04 

I have been allowed to retain at Badarpur upto 

• 

	

	April/05 i.e. till academic MLC's letter No.CP/MLG/ 

104 dtd. 28.7.04 for which I was rather thanked to 
• 	: 	your humanity and in my appeal, I have clearly 

• mentioned that I shall carry out my transfer order 

in April/05 without any cost on the basis of which 

you have considered my appeal. 

That sir, it is rather painful to me on 

receipt of the above order that after a lapse of 15 

days of the previous order you have issued another 

order advising me to go on transfer to DEET for no 

fault of mine and such order will adversely reflect 

the career of my school/college going children in 

the mid-session as I am the only male member in the 

family giving themproper guidance. More over there 



m 	 - 1 

is no male member in the family except myself to 

look after them and I am also giving you assurance. 

This time in writing that I Shall not stay for a 

day at BPB after April/2005. 

That sir, the Ipril/05 is knocking at the 

door and there are only seven months more, for 

which I prayed for retention  of seven months more 

at Badarpur for my children's education. :1 
In the context as a supreme of the Accounts 

Organisation I pray to your judicious mercy to re-

consider my case and to review the above order dt. 

1.8.04.only for a 'period of seven months more and 

for this act of your kindness, I along with, my 

whole family will remain grateful to your greatness 

in these economic crisis. 

At the end, it is once again reiterate that 

I shall not stay at BPB even or a day after the 

target and will carry out order at EDRT or else 

where as your orders and hope my submission will 

• 

	

	receive your due sympathy as a supreme of the 

Accounts Organization. 

With regards. 
• 	 Date 	25.8.04 	 Yours faithfully, 

Sd! -  (Sri J.C. Mali) 
Sr. Cashier Gr.I 

• 	. 	 N.F. Rly. Badarpur. 
Copy forwarded for information and necessary action 
to.- 	 . 

Dy. GAO (C & P),. N.F. Rly., Maligaon. 	0 

Chief Cashier, ML/J,N.F. Rly., Maligaon. 

Yours faithfully, 	
0 

Sd!-  (Sri J.C. tali) 
Sr. Cashier Gr.I 
N.F. Rly. Badarpur. 
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